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Tribunal's Order by Circulation 	 Dated: 

(PER: P.P.Srivastava, Member(A) 

By this review application the applicant has 

sought that the Tribunal may call for the record of 

the two papers for rechecking and for satisfaction 

of the applicant. The same prayer was also made by 

the applicant in the original OA and which has been 

heard on merit and disposed of by the judgernent which 

is under review. It has been brought out in the 

judgement that the respondents have filed a statement 

by the Assistant Director of Postal Services stating 

that the re—totalling has been done and the marks given 

to the applicant were correct. No new facts have been 

brought out in the present review petition to warrant 

a change in the decision which has already been given 

in this case. The review petition 4, therefore, does 

not have any merit and the same is dismissed as being 

without merit in l4mini. - 
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